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CUSTOMS, EXCISE & GOLD{CONTROL) APPELLATE TRIBUNAL,
: NEW DELHI.

E/APPAL NO. 104%9/00-NB(S)
(Arising out of Order-in-Appeal No. 1311-CE/DLH/99

dated 28.12.1999 passed by the Commissioner of Central
Excise (Appeals), New Delhi.)

M/s. Jamna Auto Indus. Appellant
(None)

Vs

C.C.E., Delhi. Respondent

(sh. M.D. S8ingh, SDR)

£r A L ORDER NO. iﬂrfﬁﬂ)/(f’f A
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PER S5.S. KANG :

4

When the case was called, none appeared on
behalf of the appellants in spite of notice nor any
request is made for adjournment. A copy of the notice
was also issued to the counsel of the appellants.
Earlier cn 13.12.2000 alsoc none appeared cn behalf of
the appellants. 1In these éircumstances, the appeal is

dismissed for non-prosecution. (Dictated in Court).

(8.8. KANG)
MEMBER (JUDICIAL)

Dt. 09.02,2001
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